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Final Order Nos. 41512-41513 / 2018 

 

 

Per Bench 

 

  Both sides agree that the issue in the present appeals as 

to whether the appellants are required to pay Education cess 

and Secondary and Higher Education cess at the time of DTA 

sales of the imported goods by 100% EOU, when such cess 

have already been  paid at the time of import of goods, stands 

settled by the decision of the Larger Bench of the Tribunal in 
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the case of M/s. Kumar Arch Tech Pvt. Ltd. Vs. Commissioner 

of Central Excise, Jaipur – 2013 (290) ELT (Tri. LB). As such, 

by following the said Larger Bench decision, we set aside the 

impugned order and allow the appeals with consequential 

relief, if any to the appellants.  

(Operative portion of the order was 

 pronounced in open court) 
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